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in question. He i« at jtresent occupy, 
ing 7, Windsor Place, allotted to him 
on purely temporary basis by the Lok 
Sabba House Committee on payment 
of rent at market rate.

Dr. L. M. Singhvi, executive Chair, 
man of the Institute, ig residing in 30, 
Lodhi Estate which had been placed 
at the disposal of the Rajasthan Gk)v. 
ernment. The State Government has 
already asked Dr. Singhvi to vacate 
the accommodation. In the mean­
while, rent at market rate has been 
assessed against the Rajasthan Gov. 
emment.

Shri M. N. Kaul, Director General 
o f the Institute, was allotted 23, 
Asboka Road, in his capacity as a 
Member of the Rajya Sabha. The 
allotment was cancelled w.e.f. 3rd 
August 1972 but he was allowed to 
retain the house on payment of rent 
under TJL 45 B idtis departmental 
charges. Shri Kaul vacated the house 
on 10th April, 1976 and rent at market 
rate was recovered from him for the 
period from 1st January, 1973 to the 
date of vacation.
Correction of Answer to Unstarred 
Question No. 6 dated 13th Jane, 1977 
re: Civic Amenities for Unauthorised 

Colonies in the Union Territory of 
Delhi

THE MINISTER OF WORKS AND 
HOUSING a n d  s u p p ly  AND RE- 
RABILITATION (SHRI SIKANDAR 
BAKHT): I refer to reply given t° 
part (a) of the Unstarred Question 
No. 6 answered on 13th June, 1977 and 
regret to state that factual errors have 
crept therein.

2. In reply to the part (a) of the 
question, a list of the unauthorised 
colonies was enclosed. On further 
checking, it is found that the list con. 
tains some repititions and omissions. 
As such another list is laid o« the 
Table of the House. [Ploced in L«ib- 
TOTV- See No. LT-885/77] giving the 
names of the unauthorise colonies on 
the basis of surveys conducted upto
1974 b y  th e  D D A  a n d  M C D .

3. The inconvenience caused to the 
Lok Sabha is regretted.

12 hrs.

PAPERS LAID ON THE TABLE

W h it e  P a p e r  o n  m i s u s i  or Mas& 
M e d ia  d u r in g  In t e r n a l  E m s r o im c t

THE MINISTER OF INFORMA. 
TION AND BROADCASTING (SHRI 
L. K, ADVANI): Sir, I beg to lay on 
the Table a copy of “White Paper on 
the Misuse of Mass Media during the: 
Internal Emergency” (Hindi and Eng­
lish versions). [Placed in Library. 
See No. LT-870/77.]

SHRI HARl VISHNU KAMATH 
(Hoshangabad): Sir, on a point of 
clarification. Considering that thi* 
document deals with some ^  the 
blackest crimes committed during the 
emergency, why should Government 
call it a “white paper” ? Is white 
colour sacrosanct with the Govern­
ment? Why not make it black or 
yellow o r . ..

M R . S P E A K E R ;  They could not get 
black paper.

SHRI HARI VISHNU KAMATH: 
May I request that this may be cir. 
culated to the members?

M R . S P E A K I E R ;  I will a s k  them tO' 
circulate it to members.

I

WOJW if ^  I

N o n n c A T io N s  u n d e r  x irban  l a h o  
( C e i l in g  a n d  R e g u la t io n )  A c t ,  r e v o w  
a n d  a n n u a l  r e p o r t  o n  R e h a b il i ta t io i*  
I n d u s t r ie s  C o r p o r a t io n  L im ite d  f o r  
1974-75, c e r t i f i e d  a c c o u n t s  o f  D e lh i  
D e v e lo p m e n t  A u t h o r i t y  f o r  1974-75

AND a  s t a t e m e n t

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RK.
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HABIUTATION (SHRI SIKANDAR 
BAKHT): I beg to lay on the Table:

(1) A copy each of the following
'Notifications (Hindi and English 
versions) lunder subjection (3) of 
Section 46 of the Urban Land (Ceil­
ing tnd Regulation) Act, 1976: —

(i) The Urban Land (CeUing 
and Regulation) Amendment 
Rules, 1977 published in Notifica­
tion No. G.S.R. 428 in Gazette oi 
India dated the 26th March, 1977, 
together with an explanatory 
memorandum.

(ii) The Urban Land (Ceiling 
and Regulation) Third Amend­
ment Rules, 1977 published m 
Notification No. G.S.R. 136(E), in 
Gazette of India dated the 30th 
March, 1977, together with an ex. 
planatory memorandum.

(iii) G.S.R. 505 to 507 published 
in Gazette of India dated the 9th 
April, 1977, together with an ex­
planatory memorandum.

<iv) The Urban Land (Ceiling
H.Tid Regulation) Fourth Amend­
ment Rules, 1977 pubUshed in 
Notification No. G.S.R. 257(E), in 
Gazette of India dated the 30th 
May, 1977. together with an ex­
planatory memorandum.

fv) The Urban Land (Ceiling 
and Regulation) Fifth Amend­
m e n t  R u le s ,  1977 published in 
Notification No. G.S.R. 740 in 
'Cialette of India dated the 11th 
June, 1977. together with an ex. 
planatory memorandum.

IPIarpr/ Librari/. See No. LT 
871/77.] .

(2) A copy each of the following 
papers (Hindi and Knglish versions) 
under sub-section (1) of Section 
B19A of the Companies Act. 1956:—

(i) Review by the. Government 
on the working of the Rehabilita­
tion Industries Corporation Limit, 
ed, Calcutta, for the year 1974-75.

(ii) Annual Report of the Reha. 
bilitation Industries Corporatioo 
Limited, Calcutta, for the year
1974-75 along with the (Audited) 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.
[Ploccd in Library. See No. LT- 

872/77.]

(3) (i) A  copy of the Certified Ac­
counts (Hindi and English versions) 
of the Delhi Development Authority 
for the year 1974.75 together with 
the Audit Report thereon, under 
sub-section (4) of section 25 of the 
Delhi Development Act, 1957.

(ii) A statement (Hindi and Eng­
lish versions) showing reasons for 
delay in laying the above papers.

[Placed in Library. See No. LT- 
873/77.]

Notifications under Rice Milling Ih- 
i>usTRY (Regulation) A ct, and A cts 
u?TOER Gujarat State Lbgislatuim 
(Delegation of Powers) A ct anb 
Tamil Nadu State Legislature (De­

legation op Powers) A ct

THE MINISTER OF AGRICUI>- 
TURE a n d  IRRIGATION (SHRI 
SURJIT SINGH BARNALA):

(1) I beg to re-lay on the Table 
a copy each of the following Notifi­
cations (Hindi and English versions) 
under sub-section (4) of section 
22 of the Rice-Milling Industry (Re­
gulation) Act, 1958:—

*(i> The Rice-Milling Industry 
(Regulation and Licensing) Am­
endment Rules, 1976, published in 
Notification No. G.S.R. 490(E), in 
Gazette of India dated the 29th 
July, 1976.

*(ii) The Rice-Milling Industry 
(Regulation and Licensing) Am­
endment Rules, 1977, published in 
Notification No. G.S.R, 284 ia 
GazoUo of India dated the 26th 
February. 1977.
I Placed in Library. See No. LT-

12 2 /7 7 .]

•The notifications were previoiisly laid on the Table on the 6th April,


